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Enfor~ement of bouse reDt control In 
Trlpura 

4520. SHRI KIRtT BIKRAM DEB 
BURMAN: Will the Minisler of HEALTH 
AND FAMILY PLANNING AND WORKS, 
HOUSING AND URBAN DEVELOPMENT 
be pleased to state: 

(a) whetber tbere is DO law in force 
in tbe Union Territory of Tripura to 
control tbe rent of the houses leased 10 
tenanlS by the landlords; and 

(b) if so, the reasons for sucb a vacum 
in Ihe law and the steps proposed to be 
taken 10 enforce proper law in the matler ? 

THE MINISTER OF STATE IN THt-. 
MINISTRY OF HEALTH AND FAMILY 
PLANNING AND WORKS, HOUSING 
AND URBAN DEVELOPMENT (SHRI 
PARI MAL GHOSH): (a) Dnd (b). tbe 
requisite information is boinl collected 
and will be pIaoed on tho Table of the 
House. 

Decree of A.B.M.S. (TlbI,a Coli ... 
Delbl 

4521. SHill NIHAl. SINGH 
Will the Minister of HEALTH AND 

FAMILY PLANNING AND WOIlKS. 
HOUSING AND URBAN DEVELOPMENT 
be pleased to state : 

(al whether it is a fact that the deane 
of A.B. M.S. offered to tbe students by 
Tibiya College, Delhi is equivalent to the 
M.B.B.S. ; 

(b) whelher it is also a facl that 
students havinll the degree of A,B.M.S, 
are equall, graded in Government sirvicel; 

(c) if answers to Parts (a) and (b) be 
in tbe negative, the reBsons therefor; 

(d) whetber any proJ:osal of makinl 
A.B. M.S. and MBBS equivalent is under 
consideration; and 

Ce) if so, the detail thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING AND WORKS, HOUSING 
AND URBAN DEVELOPMENT (SHRI 
B. S. MURTHY): (a) and (b). No. 
The degree of A.B.M.S. bas nol BO far 
been conferred by the Examiainll Body and 
the quost on of itl equivalence to the 
M.B.B.S dellr. does not ari ... 

(c) A.B.M.S. is a degree in Ayurvldlc 
medicine. As such, persons pOlsessinll tbe 
A.B.M.S. dellree will be treated equivalent 
to other Ayurvedic IIraduates from the 
various Universities. 

(d) and (e). Do not arile. 

Appoint_nl of CO.IDItI .. to "ad, ule .f 
acrap. residues aDd ".ste prMuctl 

from.etall 

4522. SHRI CHENGALRAYA NAlDU: 
Will the Minister of PETROLEUM AND 
CHEMICALS AND MINES AND 
METALS be ple ... d to atate·: 

(a) wbether Government have set up 
a Committee to stud, varioul . aspects of 
uaiDi scra,*, ·.ldUIII ad wa. product~ 
from meta .. 10 as 10 r.duee ladla'. import 
of DOD-f.~, metals from.allroM; .DOd 



Wrlttell Allswers DECBMBER 14, 1970 Written Answers 172 

(b) if so, lhe terms of reference of 
the Committee nnd its scope of functions 
and when the Committee will submit its 
report in the matter? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS 
(SHRI NITIRAJ SINGH CHAUDHARY): 
(a) Tbe Advisory Council on Non-
Ferrous Metal~ had appointed a Committee 
to look into the recovery of secondary 
non.ferrous metals. Tbis Committee is 
collectinB details of availability of scrap 
and will suggest various possible measures 
for recovery of metallic values from 
residues and wastes in the country. 

(b) The terms of reference of the 
Committee are : 

(I) Study of the potential of the 
scrap generation in the country. 

(2) Position of utilisation of the 
scrap at prosen t. 

(3) Methods of collection of scrap 
and further scope of improve-
ment. 

(4) Classification of various t&'peS of 
scrap. 

(5) Position of the facilities for 
refining of scrap and residues in 
the countrr and scope for further 
improvement. 

(6) Suaseation for belter and areater 
utllil&tion of .crap in the countf\'. 
The Committee is eICpoc:ted to 
submit its report in four to five 
monthS. 

Settle •• t of IJ: .. enlcemen In bonier 
area. 

4533".: SHRI P.C. ADICHAN ~ 
. stUll HIMATSINGKA: 

. Will the' Minister of DBFENCE be 
pleased to Itat. : 

(a) whether there is any proposal to 
settle ex-servicemen in the border areas, 
especially in Jammu and Kashmir (includ. 
inB Ceaselire line), NEFA and Naaaland 
for ensuring security of the borders; and 

(b) if!!O, t he details thereof? 

THE MINISTER of DEFENCE (SHRI 
JAGJIWAN RAM): (a) and (b). The 
Central Government welcome and have 
been encourasina the resettlement of 
eIC.servicemen in border areas. Various 
schemes in this connection are under 
consideration of the State Governments 
and the Union Territories. 

The above question was recently 
discussed at a conference of the Chief 
Secretaries of States. It was concluded 
that score for res~ltlement on the 
borders existed in some States like 
Gujarat, Rajasthan, Himachal Pradesh 
and NEFA, while in other States includ-
inB Jammu & Kashmir and Naaaland, the 
scope was very limited. Tho States and 
Union Territories, have, however, aareed 
to undertake detailed surveys before the 
scbemes are taken in hand. It will not 
be in the public interest to disclose the 
details of the sehemes. 
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